


None for defendant nos 2 &3

This case file has been communicated to this court by the Fiing Section,
Tis Hazan Courts. Dethi through Reader of this count by e-mai, for heanng
through WEBEX VIDEO CONFERENCING, while | happen to be present in mry
resident office.

File has been so put up for arguments on the injunciion application fed
by the plaintiff

However, file reveals that defendant no 1 has not so far filed written
statement or reply to the injunction application. Documents submitted by counsel
for defendant no.1 reveal that one page unsigned reply is there amongst thess
documents. Court has inquired from counsel for defendant no1 as to why
written statement has not been filed and as to why reply to the imjunchon
application is not in proper form and has not been got signed and verhed from
defendant no.1. Counsel for defendant no.1 admits this fact.

Counsel for defendant no.1 submits that he reguired sufficient time o file
writlen statement and reply to injunction application and that for want of sufficient

time, he could not prepare the same.

Suit was for the first time taken up on 11.052020 by the court of Shn
Prashant Kumar, learned Additional District Judge-05 (West) and adjourned for
14.05.2020 for service upon all the defendants.

As regards defendant nos.2 & 3, court finds that thers is no report from
the Filing Section if any written statement or reply to the injunction application
has been received from anyone of them. Despite repeated query raised, Filing
Section has not replied in this regard. In the previous order dated 14.05.2020,
there is no mention regarding service of these two defendants.

Filing section did not properly index the file. Directions need to be issued
to the Filing section to send file, by&mﬂaﬂmﬂnm-hﬁmm






